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I would not go into more details but. 
Sir. I can say that the hazardous duties 
which the B. S. F. and the C. R. P. F. 
are performing, are known to us. And 
their betterment is always a subject-mat-
ter of our concern and we have been con-
sidering this along with their staff councils 
from lime to time.

SHRJ ZAINUL BASHER: It has been 
observed that some battalions of C. R. P. F. 
and B. S. F. are posted in ‘disturbed’ areas 
for a considerably long time. There is 
no pattern a.s in the Armed Forces where 
ihe battalions move from ‘peace* area to 
‘disturbed* area and from disturbed area to 
peace area. Is the Government consider-
ing on this pattern to post the battalions 
from disturbed areas (o pcace areas and 
from some pcace areas to Uislurhed areas 
under any scheme?

SHRI P. C. SHTHl: While deplying the 
forces, at present we are feeling thjpy are 
short wiih the result that they are not 
given even the recess, and at times th e /  
have to be drawn from one place to an-
other place of trouble.

Some times, [hey do not go the rest 
period. Therefore. i( has been decided to 
raise three armed baiialions of C. R. P. F. 
and two armed balialions of B. S. F. so 
that necessary relief could be provided to 
the persons who are performing ihe diffi-
cult duties.

As far as their deployments from troub-
led areas to peace areas are concerncd, 
they always go wherever there Is a disturb-
ance or peace. Of course, in difl'icull dis-
tricts like the hill districts, their duty is 
more hiizardous. But now we will be in 
a position to take care of all this.

SHRI SONTOSH MOHAN DEV; Sir, 
I take this opportunity to convey my 
thanks to ihe C. R. P. F. and the B. S. F. 
for their wonderful work in Assiim. There 
was a time when they were not asked for. 
Now, all communities are asking for
C. R. P. F."and B. S. F. in Assam.

They work in very strenuous conditions. 
In view of my experience in the North 
Easiern region, there is an unhappiness in
C. R. P. F. because while they have to

counter the insurgency in Mizoram and 
other areas, they are not equipped with 
the arms which are required to counter 
tWs. In view of this, whether the Govern-
ment will consider the possibility of arm-
ing them with good arms and ammunitions 
(o counter the insurgency? It is not the 
law and order problem but the insurgency 
ihai should be countered properly in the 
North Eastern region. Will the Govern-
ment consider this to provide them with 
sophisticated arms to counter the insur-
gency which is creating a panic among 
the public? Certain times, even the C.R.P. 
is running away from ihe insurgents.

■ SHRI P. C. SETHI: As far as the in-
surgent activiiies are concerned. the 
B. S. F. arc mainly responsible for it and 
the B. S. F. being a para-miliiary force, 
it is almost equipped at par with the mili-
tary force.

As far as the C, R. P. F. is concerned, 
Ihey have also been provided with modem 
weapons. Regarding iheir uork , jhe hon. 
Member himself said that (hey have done 
very good duty in Assam. And now he is 
also saying that they are running away 
from the areas. This is not correct.

MR. SPEAKER: Shri Rasa Behari
Behra — Absent.

Shri V. S, Viiayaraghavan — Absent.
Shri Harish Rawat — .Absent.

What is (he percentage today of the 
absentees!

Shrimati Madhuri Sinph ■Absent.

Vholilion of capital punishnicnf
+

160. SHRI BHIKU RAM JAIN:
SHRIMATI MADHURI SINGH:

Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Government are  aware of 
the Resolution adopted by the UN  Gene-
ral Assembly and also envisagd by ihc 
Tntemational Covenant on Civil and PoU- 
lical Rights for abolition of capital punish-
ment;

(b) whether ii is proposed to make s  
ttudy how far death penalty delert;
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(c) whether Government htive a pro-
posal to abolish death penalty; and

(d) if so, the details thereof?

TH E MINISTER OF' STATE IN TH E 
MINISTRY OF HOME AFFAIRS (SHRI 
N IH A R  RAN JAN LASKAR): (a) Yc^  
Sir.

(b) There is no proposal to make su:fi 
a study.

(c) There is no such proposal.

(d) ' - ) ( not aris:*.

SHRI BHIKU RAM JAIN; In eurly 
two princely States of India had aholished 
death penalty; in 1981, France had abolish-
ed it and about 15 years aco. England 
had also abolished death penalty. I wouIJ 
like to know from ihe hon. Minister as 
to why, .IS jK h:is rtated that there is no 
proposal to m,ike such a study, there is 
no proposal to study tLc subject when there 
is a demand from the people that death 
penalty ha% not b tn  a deterrent.

THE MINISTER O!' HOME A F F A IR S  
(SHRI P. C. S F T H l) .  As far as the ques 
tion of abolition of death penalty is con-
cerned, this has been discussed many a 
lime. Hut as yet wo have not found the 
atmosphere conducive for ih;it. But when-
ever we can do it. we will ccrlalnly con- 
^idcr it.

SHRI HMIKi; RAM JAIN; My ques-
tion was. what has been done by various 
other count l ies, why is il not beinp conii- 
dered?

THI PRIMI' MINISTI R (SMRIMATI 
INDIRA C.ANDHI); I du noi think out 
ptilicy slioiiUI be shaped b> wh.it other coun-
tries are doing. 1 am peison.illj absolutely 
opposed to capital punishment. Hut when 
wc discussed this, we couK! no! Uik.* a 
dccison bocausc of opposiiiim liont man> 
pcopk. Huf we did take the view that 
while foi mcjly nnudiT w,is aulom.iti.alU 
given the death pena'ty. which coukl be 
commuted to life sentence on a nier».y 
petition, now' we would reverse tlic praxes*, 
and we should normally not recommend 
capital pimi%hmenl unless there were '•pe 
cial reasons for it. In many cases we 
rcccive requests from the State Ciovem-

ments in respect of specially heinous 
crimes.

PROF. MADHU DANDAVATE: It
appears very strange for the Prime Minis-
ter saying, “ 1 am myself personally against 
capital punishment but my Government is 
in favour of capital punishment”.

MR. SPEAKER: It is a question of
democractic norm.

SHRIMATI INDIRA GANDHI: Not 
only my Government here, but State Gov-
ernments as well.

Import of alloy and special steel in the 
country'

♦ Ib l .  SHRI CHINTAMANI JENA: 
Will the Minister of STEEL AND MINES 
be pleased to state:

(a) whether a large quantity of alloy 
and special steel was imported during the 
years 1980-81. 1981-82 and April-Decenv 
ber. 1982;

(b) the rate of import dulj- charged 
duriny th: saiJ period;

(cl whether il is a fuLt th ît lakhs of 
tons of iudigcntHi. puulii^ts have been 
liL-funviIated wiih the stce) indii-(ric';

(ci» whether it is ;ilso a fact that ElCCf 
study suggests Ok iI il i\ necessary to pro-
tect indipenouv protluctTs from the on- 
s!.(u;jlil of huge i'lipnits of :iltov and spc- 
c il iI steel by either pulling (he item unJer 
th'j banned or i>"*iricted li t̂ or increasing 
impmt duty: auvl

te l if '-o. th,- measure^ taken by Gov-
ernment in Ihi^ [L^ard to s.ive the sice! 
indusMv in the country?

I HI M lM S r i R  o r  STATl' IN THE 
NHN'lSiRY OI SFFFI. AND MINES 
fSHRl N. K. P. SAl.Vl ): (a) Import of 
'illoy sicel including stainless steel during 
' ^ 8(kSl was 47*J5TS tonno'' Data on im- 
port^ ihirin^’ 1981-S2 and April-December, 
J‘J82 are King ccMlecled.

fb> A Sljitement of the statutory rotes  

of duty is laid on the Table of the H ou« . 
Actual duty on an ite m  will depend OD




